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(;. To undertake formulation, oraani .. 
aation 'and control of multi-state 

f 

haodloom produttlon and process-
.' _,. Ina pro,lCcls. 

7. I To act as channel for toutina 
Central Government funds, Joans 
and grants t. State Handloom 
Corporations. Cooperative So-

t cieties and other bodies or per­
sons engaged in the promotion 

• .aac:1 deve10pment of handJooJ;l1 
.iilcblry. 

Transfer of J. M. G . Scale- I Officers 
. . .... to Delbl 

4S2B," .. , GANGA. RAM: 

"SRttT'~ESHAORAO PARDH): 

Will the MiaUter of FINANfE b~ 
pJeased to state : 

(a) whether' all the J,M,G, Scale.' 
officers of 1982. batch, who were trans· 
felTed out of Delh I, have since been 
transferred back to Delhi ; 

(b) jf.o, whether those J,M.O, 
Scale-I officers transferred to,. Rajasthan 
region have not been relieved of thelc 
charge in their respective places .of duty 
includlDg those posted in Shri - Ganga­
nagar District/Hanuman Garh; and 

(c) If so, the reasons, for not relieving 
them to join duty in Delhi and when they 
will be relieved of their cbarge to Rajas­
than Region to report for duty in Delhi '1 

THB MINISTER OF STA'tE IN THE 
MINISTR Y OF FINANCE (SHRI JA­
NARDHANA POOJARYJ: (a) State 
Bank of India has reported that transfer 
orders transferring them back to Delhi 
have been ISUled to aU the JMO Scple-I 
Officers ot ' I 982 batch' who had been 
transferred out of Delhi. 

(b) and (c) Tbe Ban~ bas stated 
tbat 107 employees from Delhi were 
placed at the disposal of JaJpur Nodule 
in 1982 consequent upon tbeir promotion 
for deploym~nt in Rajasthan Branebes. 

" Out of these J 07 .()ffieors, 70 OtBcen 
have already been relieved (or reporting 
back to Delbi, The Bank bas reported 
that it tltas made arrangements fnr the 
early relicf of the fem"iDmg 3 7 om. 
cers alsO, 

Opening of Bank Accounts hi Jndla 
by Indian Nationals AlJroad 

4829, SHRI AMAR ROY PRA­
DHAN: Will the Minister of fINANCB 
be pleased to statt : 

(a) I whether some Ind;an nationals 
have opened the b~nk accounts in Switzer .. 
land; and 

(b) if so, the details of the Indians 
who have opened their bank accounts in 
Switzerland and other countries and the 
steps Government propo~e to take to ask 
the Indian nationals to OPeD their bank 
accounlS in Ind,a instead of abroad? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JA­
NARDHANA POOJARY): (a) Re­
serve Bank of India have not granted 
sny permIssion to Indian nationals to 
open bank accoun ts in SWitzerland, 

(b) Does not arise, 

CoJledion of Funds by Chit FUl1d 

4830. DR. SUDHIR ROY: WIll 
the MiDister ot FINANCE be pleased to 
state : 

(a) whether it is a fact tbat COUDtleSS 

chit fund organililations are still collecting 
huge sl;!m from the public and and dupJDS 
them; and (b) i( so, The measure contem 
plated to be taken against them? 

THE ~INISTER OF STATE IN THB 
MINISTRY .. OF FINANCE (SHRI JA­
NARDHANA POOJA~Y) \ (a) and 
(b). The Reserve Banle of India (RBI) 
have been receiving complaints against 
the activities of some chit fund companies. 
However, tbe directions issued by tbe 
R.BI to Miscellaneous Non.BaDkin. Com­
panies are not applicable to the' Chit 
Pund Oompanics. 



141 Wriltl!n AlISWflfS SHADR~ 1, 1?D7 (SAKA.) Written Answers 142 

With a viow to reaulatlna the activ;f.~ies 
of the cKlit fund companies \'Md mitten 
Connected therowidJ, the Chit l:!Jnds A.ct, 
1982 (Contta1 Act 40 of t~\82) ~s 
boen enacted. The State Governments 
are required to frame tules to It vi effect 
to the provisions of this Act. S" far, 
State Governlpents or Himachal Pradesh, 
Karnutaka t Sikkim. Tamilnadu and West 
Bengal and the Union Terrttories pC 
Andamao and Nicobar I8lands~ Chandi­
garh, Dadra & N~gar Haveli and Laksha- ,. 
deep haw (tamed rules to give effect 
to the provisions of the Act in their 
respee'lve States/Union Territories. The 
matter is bemg pursued by RBI with 
OUl« State41!Union Territories. It is 
expecle'd that the Act when' enforced ill 
all the States, would be conducive to the 
conduct of conventional chit funds on 
sound Jines and minimise malpractices 
by organisers. 

Break up income tax deducted at source, 
Advance Tax, Self a",.,essment and 

reg 1dar aSCJessm 'nt 

4831. SHRI K. RAMAMURTHY: 
Will the Mmister of FINANCE be pleased 
to state: 
• 

(a) Jhe break-up of income tax deduct­
ed at source advance tax, self-assessment 
and regular assessment during 1983 .. 84 
and 1984 85; 

(b 1 tfie total amount of income tax 
arrears against pending assessments coHec. 
ted during· the year and the number of 
fresh assessments completed during the 
sUld YClrs; 

(c) the estimates of reven~e from in­
come lax during these years and tbe ... . 

fe.SOnS for variation ia actuals durio. tbe 
... aid period; and 

(d) the ~ amount of arrears ~uring the 
said period from those wjth tho taxable 
lin'lit of above Rs. SO JOOO and from 
Hindl\;undivided families firms, coma'anies 
and others ? • 

MINISTER OF STATE IN THE MINI­
STRY OF FINANCE (SHRI JANAR. 
DHANA POOJARY): (a) The requisite 
information IS given in statcments-l 
below. 

(b) Normally thero arc no aTtears 
agamst pending assessments as demand. 
are raised only on completion of assess­
ments. The question of furnishmg the 
figure of arrears of Income tax against 
peoding assessments, therefore, would not 
arUe. 

By "Frel>h' assessments" the Hon'ble 
Member presumably mean eurrent assess­
ments. Tho total number of current 
assessments completed during 1983·84 
was ~3.47,OOO. For the year 1984-85 
the figures of current assessments comp­
leted is not available. However. the total 
Dumber of assessments completed during 
1984-85 was 53.70 Jakhs. 

(c) The requisite information is given 
in statement-II attached below. 

(d) The information relating to amount 
of arrears. outstandioi from those with 
the taxable limit of a&ove Rs~ 50.000 is 
Dot available. Howc.ver, iDformatioo 
relating to the deman4 outstandmg in 
cases where tbe amount of arrears ex­
ceeded Rs. 10 lakhs IS avaUable and' the 
same is given in statcQlO1ll-IU attached 
below. 

S*-Iemeot-I 

(In Croros of Rupees) 

J 983-84 1984-85 

1. T'" Dodu"}ed at source 1053,70 1100.26 

2. AdvaDco·tax 2861.29, 260 7.81 

3. Self asseSSn1ellt 27'.77 270.10 

4. Regular asse.~nt 289.Mi 302.84 




